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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH

NEW 1)E,LUI

OA NO. 323 OF 2022

IN THE MATTER OF:

G.Pramod Naidu ._Applicant

VERSUS

DRM Eastern Railway & Ors. ...Respondents

Reply on behalf of the Railway Board

1, Jasbir Singh S/o, Shri Dhoop Singh, Aged about 51 years, presently working as

Deputy Director/ EnHM Office at Railway Board, Rail Bhawan, New Delhi do

hereby solemnly affirm and declare as under:

1. 1 state that i am authorized in my official capacity to swear and depose to the present

affidavit on behalf of answering Respondent No.6 and as such, I am fully conversant

with the facts and the circumstances arising in O. A No. 323/2022 based on the

records of the case.

2. That the grievance made by Mr. G. Pramood Naidu, in the present letter petition is a

resident ofBilaspur, Chhattisg©h imputed that South Eastern Railway is transporting

coal filled from Bilaspur in open coaches due to which coal dust is spreading and

causing heavy air pollution creating serious health hazards to local residents living

near railway tracks.

rI AS+=.T 3' H[on’ble NGT has ordered that while filing the reply’ Re-spondent No-6 shall
\- "---Abb\ / I sbecincally mention their view point regarding covering of loose/bulk consignment

D:/::$;b?i:it„NIIT
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Including coal by Trapualin and taking of another appropriate measure for abatement

of air pollution.

4. That the Ministry of Railways. from time to time issued various circulars regarding

transportation and packing condition of goods moved by Railways. Indian Railways

has two types of Wagons i.e. Open Wagon and Covered Wagon. Generally food

items ate transported in covered wagons. Circular No.24 of 2006 dt.23.03.2006 of

Ministry of Railways specify the revised packing conditions for goods moved by Rail

which is already annexed with the reply of Respondent No.1. The said circular

specifies the general conditions, specific packing conditions, bagged consignments,

loose/bulk consignments etc. The said circular in P-2 a) says "No specific packing

condition is required for commodities such as Ashes, Bricks, Coal & Coke, Gypsum,

Clay, Limestone & Dolomite, Pig Iron, Sand, Stone, Ores etc. which are offered in

Bulk/Loose consignments" .

5. The Ministry of Railways vide Order No.ERB-1/2016/23/19 dt.08.04.2016

constituted a two members committee to study and submit report on the extent of

pollution in handling of pollution intensive commodities at Sidings and Good Sheds

and action to be taken. The report of the said Committee is already annexed with

reply of Respondent No.1. The said committee in its report has clearly specified and

discussed regarding Coal and Mineral handling. In this report the committee has

inter-alia recommended certain measures with regard to Coal and mineral handling

which are below

a) As far as possible loading/unloading of such commodities should be kept away

from the residential area, school/colleges, historical monuments, religious places.

ecological sensitive areas as well as forest areas,
d & A:b- /H''--
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b) The sidings should preferabiy have mechanized loading/unloading system from

rolling stock.

c) Efforts should be made to minimize/reduce drop heights so as to control

spreading of dust during loading and unloading operations.

d) The stockpiles should have adequate dimensions so that wind erosion from the

stockpile will'be minimum. The loading/unloading at stockpile should preferably

be done by mechanized means.

e) Sidings should have paved approach roads with adequate traffic carrying

capacity. The existing haul roads which are in bad condition should be repaired

and rnaintained. The toads should have proper camber to avoid the water logging

on the roads.

f) The heavy loading and unloading traffic siding should preferably have dust

screen walls all along periphery of the premises with adequate height.

g) Water sprinkling system should be used at loading/unloading point and along the

haul roads either mechanized or through water tankers.

h) Proper waste water/drainage system shall be provided at sprinkling area of

loading, unloading and storage so that water drained is collected at a common

tank and can be reused.

i) The loading/unloading points should be provided with thick rows of plantation

having tall growing trees all along the periphery, inside and outside of the

,' \fA.XX-/ premises and along the road
_+++

i hI\xV 3 G. That taking into account the recommendations of the committee constituted by the

tQ CVd

Railway offices by Railway Board’s letter No. 2105/EnUM/15/01 dt.16.04.2018 for
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Strictly compliance. The copy of said directions is already annexed with the reply of

ReSpondent No.1 wherein following directions were issued to all Zonal Railways:-

a) Wherever new siding/goods shed/Private freight Terminal/ any loading/unloading

point is being developed / constructed, 'Consent to Establish’ should be taken

from State Pollution Control Board by the owner or the railway as the case may be

in accordance with the provisions of State Pollution Control Board, keeping in

view the notified areas / air pollution control areas and 5 echanized 5 ion of

Industrial Sectors.

b) Wherever the sidings are existing, 'Consent to Operate’ / 'Consent for Operation’

should be obtained from State Pollution Control Board by either owner or by the

railway as the case may be in accordance with the provisions of State Pollution

Control Board, keeping in view the notified areas / air pollution control areas and

categorization of Industrial Sectors.

c) Zonal Railways must be aware of Air Pollution Control Areas notified by

respective SPCBS and ensure compliance to applicable environmental legislations.

Necessary clause may be incorporated in agreements of sidings. For railway

owned sidings and goods sheds, the responsibility lies directly with the Railways.

d) in addition to air pollution, water pollution and noise pollution should also be

taken care of depending upon the extent of pollution and environmental impact for

specific commodities and locations.

v_da J e) Paved approach roads with adequate traffic carrying capacity should be provided

f 'fbI b}; I at each loading/unloading point. The existing roads which are in bad condition

-N(jw’ Gethi

tankers should be provided as per requirement. Proper waste water/drainage

system shall be provided at loading/unloading points as per requirement.
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g) Appropriate green belt cover to be provided at the loading/unloading point to

mitigate pollution.

h) Where necessary, the heavy loading and unloading traffic handling points to be

provided with .dust screen walls along periphery of the premises with adequate

height.

7. That the Ministry of Railways vide Circular No. TCR/1057/2018/02 dated

30.09.2019 has laid down provision of tarpaulin sheet for covering open and flat

wagons by the consignor at their own cost. Due precaution should be taken while

transporting/handling pollution intensive commodities. Tarpaulin sheet for covering

the wagons should be securely tied before transportation to comply directives of State

Pollution Control Board.

8. The Ministry of Railways vide Circular No.TC- 1/2019/201/6- Part(1) dt.21.}0.2020

hag provided additional free time of one hour per rake for covering open wagons with

Tarpaulins during loading of loose/bulk commodities (i.c. Coal, & Coke etc.) at all

kinds of freight terminals i.e. good sheds, siding (including EOL Siding). The copy of

the said cIrcular is already annexed with the reply of Respondent No. 1

9. That it is evident and apparent from the above paras that the Railway is taking

various measures to reduce pollution while loading and transporting goods from one

place to another and compliance of various directions of the State Pollution Control

Boards are executed.

10. That no additional fact or ground has been pleaded in this affidavit.

qb

(IsggDl
{J£F&VfUM

Deputy Direct©f/EFaHN
Mini$try cf Railways

Railway Board
New Delhi
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VERIFICATION

Verified at New Delhi on this 14th day of March, 2023 that the contents of the above

Affidavit are true and correct to my knowledge, and no part of it is false. Likewise,

nothing material has been concealed there from.

J&w
'- „„-a\a) / x
DEP( )N liN- I

Now };}athi
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I y\{a ijl HIjl (GOVFRNMI Nl OF INDIA)
+q TIll'IJl (MINISTRY OF RAILWAYS)

’'qd 41*\ ( it All„WAY 80ARO) ('’ ’0No'€k8-1/20r6/ 23/ 19 New D8lhl, dat:ad ag.04.:20:16

QRPXR

Minlst£Y of RaIlwaYS (RaIlway Board) have decIded to con§Ututa a Golnmltlee to
studY the extent of pollutIon in tlandllng of pollutIon IntensIve commodItIes at SIdIngs and
GocxIs Sheds. Tbc Committee WIll t,orISI st of the fOllow\ng:„

1) Executive DIrector/EnHM(ME), Ftollway Board . ..,...... Convenor
2) Smt. Archana Sdvastava,

Regional Nodal exficer/Northern RegIon/Swachh Bharat Abhtyan ...........Menlber

2. The Terms of reference of the Committee wIll be as under:.

(i) To study and submIt report on the extent of pollutIon in handIIng of WHutlon
IntensIve commodN:la at SIdings and Goods Sheds and actIons to be taken; and

(ii) The a,vnmltbe can take assIstance of an expert Consultant for arrtvlng at theIr
6nal recommendatIon. Expert Consultant should be engaged by EnHM
[Xrectx>rate of RaIlway Board through a RaIlwaY PSU.

J

3, TIle axnmRl2e should submIt tB report wlthln a peHod of sIx months from the date
of isaie cf notification.

4. He Headquarter of the (3mrnlttee wHI be at New DelhI.

s. &wironment Dire<lgrate of Railway Board wIll be the Nodal Branch for functIoning of
an Canada.ee. lbaeforef all related wort6/Issues IncludIng Parl. QuestIons, RTI cases,
heir exeaJ6on and other formaliues should be dealt with by the Nodal Branch.

6. The (hovertor and Member of the CommIttee will draw TA/ )A as per extant Rules

\A

\\6
( Ad uh Kun#)

Under Secretary (EstI.)-11

:":eg:„in General ManagerSr all Indlan Railways (IncludIng Metro & CORE) ConsBuctic>n
'Py to:-

1
lb

and Production UnIts.

I

I

ne Director General, RDSO, Lucknow and NAIR, Vadalara.

;:£!!%rTP::F2J7iCT?o588:::£Pj!{NF£TMqSDiEnsojcaJTg£rRO£ql/,RE?,
2£iv:lighT'£T;7?),JEH?J:fGBn,Jj;r(:£5?ID}(V£l::(:)rr8£D8b(EoDJHr Mu(r(B'
us(A)I & II and US(Protocol), Railway Board,
T& Chief (nrnrnissioner of Railway Safety, 16-A, Ashok narg, Lucknow'
TIle FA&CAO, Northern Railway, New Delhi.
ne Pay & Accourlt£ Officer, Railway Board

The Secretary General, FROA & ?NV.
The General Secretary, AIRF & NFIR.

8.

r Ij;! !!
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(a
GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS .

RAILWAY BOARD

No. 2015/EnHM/15/Ol New Delhi, dated :16.04.20:18

General Managers,
All Zonal Railways

SUB: Pollution at Railway Sidings and Goods Sheds

A Committee of ED/EnHM/ME/RB and CCM/Catering/NR was nominated vide
Raitway Board's Order No. ERB-1/2016/23/19, dated 08.04.2016 and
16.01.2017/08,08.2017 to Study and submit Report on the extent of pollution in
handling of pollution intensive commodities at Sidings and Goods Sheds and
actions to be taken.

Based on recommendations of the CommitBe accepted by Board (MRS & MT)
following directions are issued :

I

1. Keeping in view the statutory / legislative provisions

a) Wherever new siding/goods shed/Private freight Terminal/ any
loading / UAloading point is being developed / constructed, 'Consent
to Establish’ should be taken from State Pollution Control Board by
the owner or the railway as the case may be in accordance with the
provisions of State Pollution Control Board, keeping in view the
notified areas / air pollution control areas and categorisation of
Industrial Sectors.

)

b) Wherever the sidings are existing, 'Consent to Operate’ / 'Consent
for Operation’ should be obtained from State Pollution Control Board
by either owner or by the railway as the case may be in accordance
with the provisions of State Pollution Control Board, keeping in view
the notified areas /,air pollution control areas and categorisation of
Industrial Sectors.

c) Zonal Railways must be aware of Air Pollution Control Areas notified
by respective SPCBs and ensure compliance to applicable
environmental legislations. Necessary clause may be incorporated
in agreements of sidings. For railway owned sidings and goods
sheds, the responsibility lies directly with the Railways.

d) in addition to air pollution, water pollution and noise pollution
should also be taken care of dep'ending upon the extent of pollution
and environmental impact for specific commodities and locations.

CajF
----–---B'--T

1
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2. Some protective measures to be taken at loading/unloading
points by the owner or railways as the case may be, are

a) Paved approach roads with adequate traffic carrying capacity should
be provided at each loading /unloading point. The existing roads
which are in bad condition should be repaired and maintained.

b) To control dust pollution, water sprinkling system through
rnechanised system or tankers should be provided as per
requirement. Proper waste water/drainage system shall be provided
at loading/unloading points as per requirement.

c) Appropriate green belt cover to be
loading/unloading point to mitigate pollution.

.provided at the

d) Where necessary, the heavy loading and unloading tra-ffic handling
points to be provided with dust screen walls along periphery of the
premises with adequate height.

)

Copy of the report of the Committee No, 2015/EnHIY/15/01 dated 16.08.2017
in six pages is enclosed for necessary action by all Zonal Railways.

h Report on Inventorisation of Railway Sidings and Guidelines for their
Environment A7anageme/if submitted to Central Pollution Control Board by RITES
in March 2015, which is available on the website of CPCB cpcb.nic.in under New
Reports, may also be seen for guidance.

Encl: Report of the Committee
in SIX pages,

(Shivendra Mohan)
Executive Director

EnHM / ME
)

Copy to PCCMs,
All Zonal Railways

2
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No. 2015/EnUM/ 15/al

R©p®rt ©f ©tre C3a{nxrli§tee t,a $twd,y tile, ext:emt
pf poll}wti®r+ im Xrarzdlimg of palluei©m imt©xr§ive
c©nam©dlit4 es gIL §idimgs amd G©©dis §lreds, anci
a©ti©m t::a t3© takert.

I .o Background

Mini shY of Railways (Railway Board), vide Order No. ERB-
1/2016/23/ 19, dated 08.04.2016 and 16.01.2017, constituted a Comrnittee
to study and submit report on the extent of pollution in handling of
pollution intensive commodities at Sidings and Goods Sheds and actions to
be taken. Accordingly, following officers were nominated by Board-I

(i) ' Shri Shivendra Mohan, ED/EnHM/-ME/Railway Board - as
Convenor

(ii) Smt, Archana Sriva$tava, CCM/Ctg/NR as Member

Terms of Reference given to the Committee are as follows -

B To study and submit report on the extent of pollution in handling
of pollution -intensive commodities at Sidings and Goods Sheds and
action to be taken.

o The Committee can take assistance of an expert Consultant for
arriving at their final recommendation. Expert consultant will be
engaged by En}{ML Directorate through a Railway PSU.

2 .o Methodology
;

The Committee on. the basis of terms of reference held discussion with
officials of RITES who had studied and prepared & report on Inventortsat1,on
of Railway Sidings a7zct Guideh,rtes for their E72uironme72t Managem,ent.
Besid8s J Committee held discussions with number of Zonal Railways and
former Member Secretary of C:PCB. Committee also went through a number
of dot„.u}nents available on the subject, The main documents are listed
below-

(i) Legislation on the subject- “ The Air (Prevention and
Pollution) Act, 198 ] ” and its amendment issued in 1987

Control of

(ii) Directives/Circulars on the subject issued by' the Ministry of
Railways. '

vIi?~~
:Page 1 df 6
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[iii)Report on IrtuerLtorlsati011 of railway sidIngs and guidelines for their
erLutronr7Le7tt management submitted to Central Pollution Control
Board by RITES in March 2015. This report is available on the
website of CPCB cpcb.ni9'in under New Report$.

(iv)Final document on Revised Classification of Industrial Sectors
under Red, Orange, Green and White Categories (February, 2016)
published by CPCB .

(v) Reports from various Zonal Railways on sidings/goods shed etc.

3.0 Observations

3.1 During tha prelilninary meetings held by the Committee it was
decided to collect data from Zonal Railways so that field po$ition
can be assessed. Further, Committee also went through report
on Irtuelttorisation of raiLway stclings and guidelines for their
ertuirortrrterLt management in ' detail' and decided that 'since
complete study has been done by RITES prior to finahzation of
the report therefore, it was felt that there is nd need to engage
any consultant for further studies .

I

3.2 Committee on the basis of discussions and data collected Irom
Zonal Railways noted that on some of the Zonal Railways for
some of the commodities, consent from State Pollution Control
Board either is taken prior to opening of siding or of the existing
siding. This is mainly subjective and largely dependent on the
fact that wherever there has been issues raised by the local
public or a case fi]ed by the local public with State P911ution
Control Board, the railways have gone ahead and taken
pe rrnlsslon .

J
3.3 Further, it was observed by the Committee from the Report on

Irtventor{sation of railway- sidings .and guidelines for their
erLuiroru7\e7tt management that mostly the sidings have some or
other kind of pollution Control mechanisrn already in place
wherever there is manual -loading/unloading. For example-
water sprInkler, covering of material by plastic sheets,
plantation etc. However, it is felt that in some cases these
rneasttres are either not sufficient or are not covering the
Pollution Control Board’s guidelines as such there is need to
upgrade the same.

3.4 The committee also observed that different kind of measures are
required for managing pollution of different kind from different
type of comrnodities. J

h „In
b// / +\:\

Page 2 of 6
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{i) Coal and, mineral handling pallas

Generally, dust pa]lution in such sidings is much , more as
compqred to rest of the commodities. Hence the sidings
involving these commodities need more protective measures
to minimisc the generation of dust pollution from various
activities involved at sidings. It is felt by the committee that-

a As far as possible load,ing /unloading of such commodities
should be kept away from the residential area,
school/colleges, Historical Monuments, Religious Places,
Ecological sensitive areas as well as forests areas.
The sidings should preferably have mechanized
loading/unloading system from rolling stock.
Efforts should be made to minimise/ reduce drop heights so
as to control spreading of dust during loading and unloading
operations .

The stockpile should have adequate dimensions so that wind
erosion from the stockpile will be minimum. The
loading/unloading at stockpile should preferably be done by
mechanised, means.
Sidings shuuld have paved approach roads with adequate
traffic carrying capacity. The existing haul roads which are
in bad condition should be repaired and maintained, The
roads should have proper camber to avoid the water logging
on the roads.
The heavy loading- and unloading traffic siding should
preferably have dust screen walls all along periphery of the
premises with adequate height.
Water spfinkling system should be used at loading
/unloading point -and along the - haul roads . either
mechanised or through water tankers.
Proper waste water/drainage system shall be provided at
sprinkling area of loading, unloading and storage so that
watdr drained is collected at a common tank and can be
reused,
The loading/unloading points should be provided with thick
rows of plantation having tall growing trees all along the
periphery, inside and outside of the premises .and along the
road

el

a

a

a

a

0

)

a

(ii) POL handling points

The Committee feels that in case of POL unloading/loading
points following is required-

Q All components of POL loadihg /unloading depot should be
desjgnQd and .araintained as per gpet.'iBed standards of oil
'cornpanle-$-iul$ning Safety provjgjons -(OISD '$tatidards},

L., 1,=. -' -- - ') - -- '- .- :'---'4;} It>\-’
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The loading/unloading operation shall be carried out under
close sul)el-vision of authorised person .

Network of drainage system along, the rail track to collect
drained oil fran various equipment and other places of likely
oH spillage. The drainage shall lead to oil water separator
( C)WS) / effiuent treatment plant (ETP) .
Loading points to have quick shut-off vqlves to avoid
}eakages ,

Waste water and storm water collection and disposal sy$telu.
Roads should be provided to serve an areas requiring access
for the operation, maintenance and fire fighting.

e

Q

a

6

(iii) Other loading/ unloading points

It has been noted. by the Corn.mittee that the major dust
pollution is generated through haul roqds at f6od 'grain,
fertilizer, other common commodity handling po{nts. Haul
roads at many sidings of this category are in bad condition
and need immediate repair.

)

a

O

0

D

B

a

Sidings should have paved approabh roads.
Water sprinkling system through mechanised system or
tankers should be provided as per requirement.
These siding shall ensure regular sweeping of dust from road
and also ensure that there is adequate ' space for free
movement of vehicle$.
Proper waste water/drainage. system shall be provided at
sidings/ goods sheds.
The waste water should. be collected at a common tank and
carl be reused after screening or providing effective treatment.
The siding area shQu1 ci have thick green belt cover to control
the air and noise pollution,

3.5 In C & AG report no. 21 of 2012.-13 (Railways) Para 2,3.1 it is
noted that Railway Board had stipulated (June’ 2009) that before
issue of Railway Receipt for bodking of -freight (Iron ore, stee! and
cement) Railway Administration should ensure one time
submission of consent for operation (CFO) to the Sr. DC:M of the
Division in which the loading takes place. Test check by Audit
revealed that CFO was obtained only for 55 -% . (19 out of 34)
sidings. It is also noted that some Railways are interpreting
Railway Board.’s instructions of June’ 2009 as though obtaining of
CFO was not required for sidings with only unloading facilities.

J

3.6 Third report of Public Accounts Committee (2014-15, 16th
Lok Sabha) - Environment Management in Indian Railways,
Stations, Trains -& Tracks have stated that consent for operation
from State i?dIlution C;ohtrol Board was obtained in only 55% of

q/ICt>\' Page 4 of 6
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the sidings test checked. Specific guidelines have not been
issued to Zonal Rai]ways for obtaining consent for operation
(CPO) under Air (Prevention and Control of Pollution) Act 1981
from the SPCB concerned. This has resulted in inconsistency
and variable .understanding of issue by various Zonal Railways.

3,7 In the Revised Classification of Industrial Sectors under Red
Orange, Green and White Categories (February, 2016) published
by CPCB, Industrial Sectors have been categorised under Red>
Orange, Green and White Categories. 'Mineral stack yard /
Railway sidings’ have been included in Green (-d,tegory. 'Facility
of handling, storage and transportation of food grains in bulk’ is
also included in Green Category. State P611uticpn Control Boards
can do additions to this list. Obtaining 'Consent- to Operate’ is
not necessary only for White Category of Industries .

4.0 Statutory Provisions

From the Air (Prevention and Control of Pollution) Act, it is
boted that -

(a) As per provision in Sec.' 21 (1) & (2), no person can' establish or
operate any industrial plant without the previous consent of
State Pollution Control Board. Every applicati6n .for consent
shall be made in Form I and shall be accompanied by
prescribed fee.

(b) U/S 22, 22(A} operating any industrial plant so as to cause
emission of any air pollutant in excess of standard laid don'a by
State Board is liable for litigation by the Board.

)

(c) U/S 1.9 of the Act, the State Govt. in consulta.don with SPCB is
vested with power to declare Air Pollution Control Area in which
provisions of the Act shall be applicable.

5. O Recommendations

5.1 Keeping in view the statutory / legislative provisions it is
recommended that-

a) Wherever new siding/good shed/Private freight Terminal/ any loading
unloading point is being developed / constructed,' 'Consent to
Establish’ should be taken born State Pollution Control Board by the
owner or the railway as the case may be in accordance with the
provisions Qf State Pollution Control Board, - keeping in view the

<„L, B'-*- t.-
}.h -Page 5 of 6
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notified areas -/ air pollution control areas and categorisation of
Industrial Sectors.

b) Wherever the sidings are existing, 'Consent to Operatd’ / 'Consent for
Operation’ should be obtained from State Pollution Control Board by
either owner or by the railway as the case may be in accordance with
the provisions of State Pollution Control Board, keeping in view the
notifIed areas / air pollution control areas and categorisation of
Industrial Sectors,

C) Zonal Railways must be aware of Air Pollution Control Areas notified
by respective SPCBs and ensure compliance to applicable
environmental legislation s. Necessary clause may be incorporated in
agreements of sidings. For railway owned sidings and. goods sheds,
the responsibilitY lies directly with the Railways.

d) in addition to air pollution, water pollution and noise pollution should
also be taken care of depending upon the extent of pollution and
environmental impact for specific colnnrodities and locations.

\

J

5.2 Committee also recomnrends sorne proteetive .measures to minimise
air pollution at loading/unloading points by the owner or railways as
the case may be and are listed below-

a) Paved approach roads with adequate traffic carrying capacity should
be provided at each loading /unloading point. The existing haul roads
which are in bad.condition should be repaired and maintained.

b} Water sprinkling system throUgh mechanised system or tankers
should be provided as per requirement. Proper waste water/drainage
system' shall be provided at loading/unloading points.

c) The loading/unloac=ling point should have adequate green belt cover to
control pollution. )

d) Where necessary, the heavy loading and unloading traffic handling
points to b,' provided with dust screen walls along periphery of the
prernises with adequate height,

4/// d. S_L l'
r +a

„„m:3£Il,
CCM / Catering/ NR

Member
16.08.2017

($hivendra Mohan)
ED / EnUM / ME/ RB

Convenor
16.08.2017

Page'6 of 6
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ViTa TPFR (GOVERNMENT OF INDIA)

tH #TIHq '(MINISTRY OF RAILWAYS)

hrt Rtf (RAILWAY BOARD)

No. TOR/1 057/201-8/02. New Delhi, Dated :' 30.09.2019

Principal Chief Commercial Manager
All. Indian Railways

Sub : Covering loaded.wagons with Tarpaulin Sh9et.
/

Ref. : (i)
(ii)
(iii)

Boards letter No. 2015/EnHM/15/01 dated- 16.04.2018;
Rates Circular No. 24 of 2006 dated 23.03.2006;
Rates Circular No. 27 of 2016 dated 20.10.2016;

Board has been receiving requests for guidelines on the above subject.

issue has been examined qnd it has been obsefved that detailed guidelines for Prevention
of P611ution in handling of ' pollution intensIve commoditIes have been notified by
Environment Directorate of Ministry of Railways vida letter referred -at (i) above.

General conditions have been notified for packing various commodities being transported
by rail. For transportation of loose/bulk consignments, no specific packing condition is
required vide letter referred at (ii).qbave.

As per condition 1.0 (k) (ii) of letter referred at (iii) above, Tarpaulin Sheeti if any for
covering the open and flgt wagons should be provided by the consignor at their own cost
under Freight Incentive Scheme for loading packed consignment in. op.on and flat Wagons.

It is- therefore, advised that due precaution should .be taken while transporting/handling
pollution intensive commodities. Tarpaulin sheet for coverihg the wagons should be
securely tied before transportation to comply directive. of State Pollution Control Board.

(Tbl s dIsposes off South Eastern Railway’s letter No. RA.41/Rates/Misc./(Loose) dated 05.09.2019 and
'Western Railway’s letter No. C 74/1/Pollution-Vol.II dated 15.02.2019)

$4;a
(Shilpi Bfshnbi)

Director TraFfic Commercial (Rates)
Railway Board

Sushll,Draft letter

-J

104



\n

Corrigendum No. 14 to Rates Mas icr Circlrl?r/Demurrf}gd-WllarJage-Waiver/201 aa

GOVERNMENT OF INDIA (gT:n wmD
MINISTRY OF RAILWAYS (tvKqlmD

(RAILWAY BOARD hd qH)

No.TC-1/2019/201/6-Part(1) New Delhi, dt.21.10.2020

General Manager
All Zonal Railways

Sub:
Ref:

Additional free time for covering Open Wagons with Tarpaulins
Rates Master Circular/Demurrage-Wharfage-Waiver/2016/G and its corrigendum No. 13

Please refer to Corrigendum No.13 to Rates Master Circular/Demunage-Wtwfage-
Waiver/2016/0 on the above mentioned subject.

The matter has been reviewed. In supersession of the aforesaid corrigendum, it has been
decided that additional free time of one hour per rake may be perrni£ted for covering open wagons
with tarpaulins during loading of loose/bulk commodity (e.g. Coal & Coke etc., for which packing
condition P 2 (a) A prescribed in the Goods Tart$) at all kinds of freight terminals e.g. goods sheds,
sidings (including BOL sidings), PETs etc., by incorporating additional Para8,1 in Chapter-1 of
Rates Master Circular under reference, as given below.

'go?Additional Free Time for covering Open Wagons with TarpauHns

Additional free time of one hour per rake may be permitted for cover{ng open wagons with
tarpaulins during loading of loose/bulk commodity (e.g. Coal & Coke etc.> for wha-h
packing condition P2 (a) is prescribed in the Goods Tariff) at all kinds of freight terminals
e.g. goods sheds, sidings (including EOL sidings), PFTs etc.”

This issues in consultation with Traffic Transportation directorate and with dIe concurrence of
Finance directorate of Ministry of Railways.

aM,
V+++

(Atul Kumar)
DY. Director, Traffic Commercial(Rates)-I

Railway Board

No.TC-1/2019/201/6 -Part( 1 ) New Delhi, dt.21.10.2020

Copy to:

1. Pr. Financial Adviser, All Zonal Railways
2. Dy-C&AG(Rly$), Room No.222, Rail Bhavan, New Denli. Nq

tO. lott?
for Member (Fi1

Railway Board
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No.TC-1/2019/201/6 -Part(1) New Delhi, dt.21.10.2020

Copy to:

Pn Chief Commercial Manager, all zonal railways
Pr• Chief Operations Manager, all zonal railways
Managing Director, CRIS, Chanakyapuri, New Delhi-21.
Chief A(IInn. Officer, FOIS, Camp: CRIS, Chanakyapuri, New Delhi.
MD, KRCL, Belapur Bha\ran, Sector-11, CBD Belapur, Navi Mumbai-400614.
Director General, National Academy of Indian Railways, Vadodara.
General Secy., IRCA, New Delhi.
Director, IRITM, Vi11-Kanausi, Manaknagar, Lucknow-226011

1

2
3

4
5

7
8

6

%-
(Ahl Kumar)

Deputy Director, Traffic Commercial(Rates)-1
Railway Board

(;opy for information:
CRB, M(O&BD), M(Fin), Railway Board
AM(T), AM(C), PEDWM), PRD(A/c), PED(Vig.), EDTC/R,
EDU(F), ED(Coal), EDFC, EDVT,.OSD/MR, Railway Board
TC(R), TC(CR), FCC), Safety Branches, Railway Board

ED(CC), ED(PG), EDU(S),

t I
j

n-

ib ;t’, I
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